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ORDERS OF THE TRU3UNAL 

- 

Applicant,an employee of institute 

of Life Science,has filed this aoplicati&i 

branding the sane to be an application 

II 

- 

&-_---- 	---r- 

L 

under Sec U on 19 of the Admini stratjve 

Trib:jnals Act,2.995. The Recistry has ,ointed 

outAabout rnaintainabi lity of this case • The 

Aplicant has failed to plac'e any material 

to show that institute of Life Science (en 

autonnous jnstitite) is anenabi.e to the 

adjudicatory jurisdiction of this Tribunal. 

He has pruced no notification bringin(.i the 

institute in aiestion to substantiate the 

stand taken by the Applicant that the insti-

tute is amenable to jurisdiction of this 

Tribunal. 

In the aforesaid premises this case 

is dismissed;being not maintainable in this 

Central Administrative Tribunal. 

Send copies of this order to the 

Respondents1alonci-with copies of the 3.A.1  

and free copy of this order be also handed 

over to Mr. P.K.Rth, 14 Counsel appearin 

for the Aoplicant. 
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